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 steps  taken  for  quicker  and  more  effi-
 cient  utilisation  of  external  assistance
 is  also  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-1465/
 63].

 CORRECTION  OF  ANSWER  TO  UN-
 STARRED  QUESTION  NO.  2340

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mebr  Chand
 Khanna):  I  lay  a  copy  of  the  state-
 ment  correcting  answer  to  Unstarred
 Question  No.  2340,  dated  25-4-1963:

 STATEMENT
 In  answer  to  part  (b)  of  the  Un-

 starred  Question  No.  2340  in  the  Lok
 Sabha  on  the  25th  April,  1963,  I  had
 indicated  that  the  link  road  would  be
 completed  by  the  end  of  June,  1963.  I
 regret  that  this  answer  was  given
 under  a  mistaken  impression.  The
 work  is  expected  to  be  completed  by
 the  end  of  March,  1964,  along  with
 culverts  and  minor  bridges.

 12  hrs.
 RE.  STRIKE  IN  BOMBAY

 आ  रामसेवक  यादव  (बाराबंकी)  :
 उपाध्यक्ष  महोदय,  एक  व्यवस्था  का  प्रश्न
 है।

 Shri  D.  ए.  Sharma  (Gurdaspur):
 Before  you  pass  on  to  the  next  item,
 I  want  to  draw  your  attention  to  the
 proceedings  of  the  House  yesterday...

 Mr.  Deputy-Speaker:  Shri  Yadav
 has  raised  a  point  of  order.

 आओ  रामसेवक  यादव:  उपाध्यक्ष  महोदय,
 जब  पिछली १३,  १४  तारीख को  हमने  इसी
 विषय  के  बारे  में,  जिसके  बारे  में  हमारे  मित्र,
 आ  बनर्जी,  का  डार्लिग  एटेंशन  नोटिस  स्वीकार
 किया  गया  है,  अर्थात्‌  बम्बई  की  हड़ताल  से
 सम्बन्धित एक  काम-रोको  प्रस्ताव  दिया  ।
 उसको  आये-दिन इसलिए  अस्वीकार  किया
 गया  कि  चूंकि  वह  राज्य  का  विषय  है,  इस-
 लिए  बह  स्वीकार  नहीं  किया  जा  सकता  |

 किन्तु  उसी  स्ट्राइक  के  बारे  में  आज  ध्यान
 भा कर्षण का  प्रस्ताव  स्वीकार  कर  लिया

 गया  है  1  इसका  मतलब  यह  है  कि  उसको
 भव  राज्य  का  विषय  नहीं  माना  गया  है,
 बल्कि  वह  केन्द्र  का  विषय  है  ऐसी  स्थिति
 में  दो  दिन  पहले  ही  क्यों  नहीं  उस  काम-रोको
 प्रस्ताव  पर  चर्चा  करा  ली  गई  ताकि  वह
 मामला  समाप्त  हो  गया  होता  t  मैं  आपसे
 व्यवस्था  चाहता  हूं  कि  जब  इसको  केन्द्र  का
 विषय  मान  लिया  गया  है,  तो  आज  भी  उस
 काम-रोको  प्रस्ताव  पर  ही  चर्चा  क्यों  न  हो
 और  इसको  ध्यान-आकषंण का  प्रस्ताव  का
 विषय  क्यों  बनाया  जाये  |

 Mr.  Deputy-Speaker:  This  is  about
 the  issuing  of  instructions  by  the
 Central  Government  to  the  Bombay
 Government.  So,  this  is  quite  differ-
 ent  from  the  wording  of  the  other
 Resolution.  That  is  why  it  was  pro-
 perly  disallowed.  It  does  not  arise.
 There  is  no  point  of  order.

 आ  रामसेवक  यादव:  उपाध्यक्ष  महोदय,
 आप  मेरा  निवेदन सुन  लें।  आपने  व्यवस्था
 दी  है  कि  वह  एक  बिल्कुल  अलग  मामला  है
 यदि  यह  बिल्कुल  अलग  और  भिन्न  प्रश्न  है,
 तो  आपके  सेक्रेटेरियट  के  द्वारा  जो  सूचना  दी
 गई  है,  उसमें  मेरा  नाम  भी  है,  जब  कि  मेरा
 नाम  काम-रोको  प्रस्ताव  के  लिए
 था  ।  इसका  अर्थ  यह  है  किये  दोनों  एक  ही
 विषय  के  बारे  में  हैं  और  इसलिए  आज  काम-
 रोको  प्रस्ताव  पर  ही  चर्चा  होनी  चाहिए.  न
 कि  ध्यान-आकर्षण  प्रस्ताव  पर  ।

 12.023  hrs.

 RE,  POINT  OF  ORDER
 Shri  9.  ए.  Sharma  (Gurdaspur):

 Before  you  proceed  to  the  next  item,
 I  want  to  draw  your  attention  to  the
 report  of  the  proceedings  of  this
 House...

 Mr.  Deputy-Speaker:  Is  it  a  point  of
 order  you  are  raising?
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 Shri  D.  C.  Sharma:  Yes,  Sir.  I  want
 to  draw  your  attention  to  the  proceed-
 ings  of  this  House  yesterday.  I  want
 to  refer  to  page  1096  of  the  proceed-
 ings.  I  want  to  draw  your  attention
 to  the  fact  that  yesterday,  after  the
 statement  had  been  made  by  the
 Prime  Minister,  there  were  questions
 and  cross-questions.  Then  there  was
 one  hon.  Member  who  made  the
 remarks:

 “अब  उनको  कमजोरी की  वजह  से  we .  = Then  he  said  that  the  sadan  is  sup-
 reme.  I  do  not  object  to  it.  But  fur-
 ther  on  he  said:  “प्रधानमंत्री  नौकर  yy
 I  want  the  word  naukar  to  be  ex-
 punged  from  the  proceedings, because.  (Interruptions).

 att  faa  गुप्त  (कटिहार)  :  प्रधान  मंत्री
 द  कह  दें  कि  वह  नौकर  नहीं  हैं।

 Mr.  Deputy-Speaker:  Order,  order.
 Let  there  be  silence.

 Shri  D.  C.  Sharma:  The  connotation
 of  the  words  “public  servant”  is
 quite  different  from  the  word  naukar.
 You  cannot  have  naukar  as  the  trans-
 lation  of  the  words  “public  servant”.

 Shri  Raghunath  Singh  (Varanasi):
 It  should  be  Rajya  Sewak  and  not
 naukar.

 Shri  D.  €.  Sharma:  You  might  call
 him  Rajya  Sewak  but  naukar  is  not
 the  right  thing,  and  the  word  naukar
 is  quite  different.  I  would  refer  to
 Tule  380  of  the  Rules  of  Procedure
 under  which  you  have  said  that  cer-
 tain  words  would  be  expunged,

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Sir,  I  rise  to  a_  point  of
 order.

 Mr.  Deputy-Speaker:  Order,  order.
 He  is  already  stating  his  point  of
 order.

 Shri  Surendranath  Dwivedy:  I  think
 he  has  no  right  to  raise  that  point
 now.

 Mr.  Deputy-Speaker:  You  leave
 that  to  me  to  decide.

 AUGUST  17,  1963  Calling  Attention  to  92°
 Matter  of  Urgent  Public

 Importance
 Shri  Surendranath  Dwivedy:  He  is

 raising  a  discussion  on  the  proceed-
 ings  of  yesterday.

 Mr.  Deputy-Speaker:  You  leave
 that  to  me  to  decide.

 Shri  Kapur  Singh  (Ludhiana):
 May  I  make  a  short  observation?

 Mr.  Deputy-Speaker:  Not  now.

 Shri  D.  C.  Sharma:  Rule  380  of  the
 Rules  of  Procedure  says  that  if  the
 Speaker  is  of  opinion  that  words  have
 been  used......

 Mr.  Deputy-Speaker:  What  is  the
 point  of  order?  The  hon.  Member
 should  state  his  point  of  order  and
 not  make  a  speech.

 Shri  D.  C.  Sharma:  I  want  to  draw
 your  attention  to  the  proceedings  of
 this  House  yesterday.

 Mr.  Deputy-Speaker:  If  you  want
 to  draw  my  attention  to  the  proceed-
 ings  of  this  House  yesterday  or  ex-
 punge  anything,  you  have  to  give  me
 previous  notice  before  you  can  say
 anything  on  that  matter.  It  is  not  a
 point  of  order  and  I  disallow  it.

 12.07  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 STRIKE  BY  THE  WORKERS  OF  BOMBAY

 MUNICIPALITY  AND  ELECTRIC  SUPPLY
 AND  TRANSPORT  UNDERTAKINGS

 Shri  S.  M.  Banerjee  (Kanpur):  Sir,
 I  call  the  attention  of  the  Minister  of
 Home  Affairs  to  the  following  matter
 of  urgent  public  importance  and  I
 request  that  he  may  make  a  _state-
 ment  thereon:—

 The  strike  by  the  workers  of  Bom-
 bay  Municipality  and  Electric  Sup-
 ply  and  Transport  undertakings  and
 steps  taken  by  the  Central  Govern-
 ment  to  issue  directions  to  the  State
 Government  under  Article  353  of  the
 Constitution.


